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Bombay High Court (Goa Bench)

Case No: Criminal Miscellaneous Application No. 805 Of 2021(F) In Criminal Revision
Application No. 804 Of 2021(F)

Umakant Gharu APPELLANT
Vs

Janaseva Urban Co-Operative,
Credit Society Ltd

RESPONDENT

Date of Decision: Nov. 30, 2021

Hon'ble Judges: Manish Pitale, J

Bench: Single Bench

Advocate: S. Keny

Final Decision: Allowed

Judgement

Manish Pitale, J

1. Mr. Keny, learned counsel appearing for the applicant has pointed out that
although this Court has granted bail to the applicant for having deposited

the compensation amount but, further condition of submitting bond etc is not
imposed.

2. In view of the above, paragraph no. 4 of the order date 29. 11.2021 shall be read
as â€œIn view of the above, the present application is allowed.

Accordingly, the sentence imposed upon the applicant is suspended and he is
directed to be released on bail on furnishing personal bond of Rs.5000/-,

in the light of the fact that the applicant has already deposited the amount of
compensation.â€​

3. Correction in the order dated 29.11.2021 be carried out forthwith and be
uploaded on the website of the High Court.

4. Authenticated copy of this order be expedited.
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